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'TEE FARI'ANA SALARIES AND ALLOCYANCES O r  
-IWNISTERS ACT. 1970 

(HARYANA Acr No. 3 OF 1970) 
. , 

[Received the osselzi ' ~ J t f r e  Goven~or of Haryana ott the 
20th March, 1970, and ~uasfirst prihlished ilr the 
H ~ t y ~ l l a  ~ o v e h l ~ l t e ~ ~ r  Gazerre (Extmoriiinary], 

.ofil~e 24th March, 19701 

A c r  
I '  

.;o provide for rhe Sdaries and A Ilolvullces of Mir~isters :itr tile 
. , 

: Stare of Haryarla ,,. .- 
1. For Statement of Objects and Reasons. see Haryana tiovcnmen~ Gazerte 

(Exuaordinary). '1970, pagc 133. 
2. For S~atzment of Objecls and Reasons. see Haryann ~ u v c r ~ m e r i t  Gazclic 

, (Extnordinaq), dated 1-7- 1976, page 12 10. 1 . , 
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Amended by Haryana Act, 21 of 1976l 
Amended by Haryana ACL, 14 of 1980' 
Amended by Haryana Act, 15 of 1988' 
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Amended by Haryana ACL, 15 of L9976 
Amended by Haryana Act, 14 of 1998' 
~ r n e n d e d b ~  Haryana Acr. 8 of 2002E 
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3. For ~ralement of Objects and Reasons, see ~ a r ~ a n a  Govcrnrnent Gazetle '. 
(Extraordinary). dated 11-3-1980. page 474. 

4. For Statement of Objecls and Reasons, see Waryann Government Gazene 
(Extraordinary). datcd 23-3-1988. page 398. 
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No. 

3 

5 .  For Statement of Objecrs and Rcasons, sea Haryana Government Gazzrte 
(Exlraordinary), daled 22- 12- 1992, page 2640. 

-. 3 

Short tirle 

The Haryana 
Salaries and 
AIlowanccs of 
Ministers 
Act, 1970 

6. For Slalcmcnt uf Objzcts and Rcasons, see Haryana Governmen1 G,tzet~e 
(Exlraordinary). dared 22-7- 1997. page I75 1. 

7. For Slatement of Objecrs and Reasons, see 1,Iaryana Govcrnmenr Guzctle 
(Exlraordinary). daled 25-7- 1998. page 1260. 

8. Fur Slatcment of Objecrs and Reasons, see kluryana Governmen! Gnzcue 
(Extraordinary), da~ed 20-3-2002. page 603. 
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Be it enacted by the hgislature of the State of Haryana in the 
Twenty-firsr Y c u  of the Republic of India as follows :- 

Shor~ tilie. 1. This Act may be called the Haryana Salaries and Allowances 
of Ministers Act, 1970. 

Defini tions. 2. In this Act, "Minister" means a member of the Council of 
Ministers, by whatever name called, and includes aDeputy Minister. 

Salaries and 'P. ? { ( I )  There shall be paid to Minister a salary of eleven thousand 
sumptuary rupees per rnensem . j 
allowance. 

(2) There shall be paid a sumptuary allowance to the Minister 
as may be prescribed.] 

Residence. , 4. Each Minister shall be entitled wirhour payment'of.rent to the - - 

use of a furnished residence throughout his term of ofice and-for a period, 
of fifteen days immediate1 y thereafier, and no charge shall [all on the - 

Minister personally in respect of he maintenance of such residence, or in 
lieu of such residence shall be entitled to be paid .- 

{a) in he  case of a Deputy Minister, 3[such allowance as may 
be prescribed ;I - 

(b)  in the case of any other Minister, 3[su~h allowance as may 
be prescribed ;] 

as the State Government may in each case determine. 

Explanation.-For the purposes of this section, "residece" 
includes the staff quarters and other buildings appurtenant theretland 
the garden thereof, and "rnajntenance". in relation to a residence, inudes 
the payment of local rates and taxes a i d  the provision of electriv and 
water. 

Conveyance. 5. Each Minister shaII be paid a d[conveyance allowance de rale 
as may be prescribed] or, in lieu thereof, a State car, the e x p s  on 
the maintenance and propulsion of which shall be borne by Slate 
Govemmcnt. - 

I. Substituled by Haryana Act 14 of 1380 and Iur~her 
substiluled by Haryana Act 15 nf 198s and lunher 

I 

substi~uted by Haryana Act 1 of 1933 and further 
! .. 

substituted by Haryana Acr 15 of 1937. 
2.  Subslituted by klayana Act 14 of 1998. 

3. Subsriruted by Haryana 1 5 of  1 997. 

4 Strb5tilutrd hy Frilrynna ACI I 3  111 1997 





. . .  , .. . 
38 SALARIES AND ALLOWANCES 11970 : Haryana Act 3 

OF MINISTERS 

Power to 9. ( 1 )  The Stare Gavernmen~ may. by notification. make rules 
make rulcs. fold c m y j  ng oukllle pulposcs of this AcL : 

Provided that any rules relating lo any matter to which this Act 
, relates and which were in force immediately before the cornmencemenr 

of this Act, sha1 t, in so far as they are not inconsistent with the provisions 
of this Act, and until rules are framed under this Act in respect of such 
matter, bg deemed to be made under this Act. 

. . 
(2). Every ruIe made under this section shall be laid as soon as 

may be after i t  is bade before the House of the State Legislature whilc it 
is i n  session for a total period of ten days which may be comprised in one 
session or in two or mote successive sessions, and if, before the cxpiry of 
the session in which it is so laid or the successive session, aforesaid, the 
House agrees in making anyimodification in the rule or the House agrees 
that the rule should not be made, the rules shall thereafter have elect only 
in such modified form or be of no effect, as the case may be; so however, 
that any such modification or annulment shall be without prejudice to the 
validity of anything previously done under that rule. 

I !  . - 

, Repcal and 10. (1)  The East Punjab Minister's Salaries p it, 1947 @st Punjab 
savlngs. Act No. 6 of 19471, and t h  salaries and;\llowznccs of Deputy Mnistcrs, 

Punjab Act, 1956 (Punjab Act No. 22 of 1956), in rheir application to the 
State of Haryana and the Haryana Salaries and Allowances of Ministers 
Ordinance, 1970 (Haryana Ordinance No. 3 of 19701, are hereby repealed. 

: (2) Notwithstading such repeal, anything done or any action 
taken under the  Haryana Salaries and Allowances of Ministers 
Ordinance. 1970, shall, be deemed to have been done or taken under 
this Act as if thiseAct fad commenced on the 23rd January, 1970. 



No.  I,cg. S/2006.-TI1e fcol! v . i ng  A c t  o r  l h c  12c:islatl~re i~l' l h c  
Stntc o f  1~131 ya l i :~  ~ ~ c e i v c d  tl ie n - i s i ~ ~ t  o f  IIIC C;ovcr~lor of I I n r yn i l : ~  o n  ( l ie  
91h January, 2006 i l l id is l i e~ehy  l,ubl~sited fo r  gcneral info:ilialion :- 

I l A R Y A N h  AC' r  NO. 5 OF 2006 

' l ' l I I S  1lARl'AN:I SAI,,\RIISS A N D  /i!.I,I?M'ANCISS 01' M I N I W E I < S  
(AhiRNl)hlT:NT) .\CT, 2005 

AM 

ACT 

I .  ' r h i  i',cl 111:1y lhc. cnllcd ihc I - Ia ry i l~ i i~  S i l1 i t i . i~~  and Al lo\v:~nccs i11 
M in i ! ~c r s  (A l l i cnd tnc~~ l )  Ac!, 200.5. 

3. In  soh-scctioli ( I )  of scction 3 oi'l l lc H ;~rya i i t~  St11u11cs nntl  Allon,;inccs 
I i ~ c s  A I 9 7 0  i11erein;lrter callcr.1 ti,c lp:incil,:ll Act). !or Ihc worcls 
"::levc!i [i!(lns;ind I!I~'LICC", !IIC \t,!!riJs ~ ' : \ ~ e l i , r .  t ! i~~~.san( /  ~ I I ~ C C S ' '  shall hc 
sl!bstiluicd. 

?,. III sub-scclion (2) cl' scction fi o l  l l ~ e  lprinclpiil Act. lor t l ~ c  words 

" iu l~ccs l i \ . c  I ~ l i i ~ d r c ~ l " ,  i l l t :  i , .< )~ds  "six III~~I~~cII r ~occs ' '  ~l i :~l l  be s~ lbs l i ! ~ l ed .  

Ci. S. 1CUTI.A. 

~ l l l n l  :<rircl;ll'y ( (1 ~ . ~ ~ l v ~ l r l l l ~ c i l t ;  t i ~ l y ~ l n I t  

I.cgisl:~li~:c i:i$p;ii-Ilncnl. 
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PART I 

HARYANA GOVERNMENT 

LAW AND LEGISLATIVE DEPARTMENT 

Notification 

The 14th June, 2017 

No. Leg. 21/2017.— The following Act of the Legislature of the State of Haryana 

received the assent of the Governor of Haryana on the 31st May, 2017 and is hereby published 

for general information:– 

HARYANA ACT NO. 21 OF 2017 

 THE HARYANA SALARIES AND ALLOWANCES OF MINISTERS  

(AMENDMENT) ACT, 2017 

AN 

ACT 

further to amend the Haryana Salaries and Allowances of Ministers Act, 1970. 

   Be it enacted by the Legislature of the State of Haryana in the Sixty-eighth Year 

of the Republic of India as follows:- 

1. (1) This Act may be called the Haryana Salaries and Allowances of Ministers 

(Amendment) Act, 2017. 

(2) It shall be deemed to have come into force with effect from the 1st April, 2016. 

Short title and 

commencement. 

2. In sub-section (1) of section 3 of the Haryana Salaries and Allowances of Ministers Act, 

1970 (hereinafter called the principal Act), for the words “fifty thousand rupees”, the words 

“sixty thousand rupees” shall be substituted. 

Amendment of 
section 3 of 

Haryana Act 3 of 
1970.  

3. In section 5A of the principal Act, for the words “two thousand rupees”, the words 

“twenty thousand rupees” shall be substituted. 

Amendment of 

section 5A of 
Haryana Act 3 of 

1970. 

 

KULDIP JAIN, 

Secretary to Government, Haryana, 

Law and Legislative Department. 

 

 

 

 

 

 

 

 

55419—L.R.—H.G.P., Chd.  
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